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Reservation in Promotion to SC/ST
Employees in States

1234. SHR] K. B. S. MANI:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
State Governments including Jnion
Territories are not observing reserva-
tion orders in promotion in the case of
Scheduled Caste/Schcduled Tribe em-
ployeeg in Government Services;

(b) if so, the reasons therefor;

(¢) the States which are observing
these reservation orders;

(d) whether Government have
issued or propose to issue any direc-
tive to the State Governments to
strictly follow the said reservation,
and

(e) if so, the detailg thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
Grant o!f concessions for members of
Scheduled Caste/Scheduled Tribes in
respect of promotion n State serviceg
is within the purview of the respec-
tive State Governments, Union Gov-
ernment have provided rescrvations in
promotion for Scheduled Castes and
Scheduled Tribes in  Central Govern-
ment services including the services of
the Union Territories. The exact
position prevailing in the Siates is
being ascertained and will be laid on
the Table of the House.

(b) to (e). The question of giving
directives to the State Governments
can only arise after exact position be-
comes gvailable from the State Gov-
ernments.

Replacement for Tupolev-124s

1235. SHR] K. MALLANNA.
Will the Minister 9f DEFENCE
be pleased to state:

(a) whether it is a fact that the
Indian Air Force has been looking

for long to find a replacement for the
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ageing Tupolev-124s in its hard-
presseq V.LP. squadron which also
hag gome Avro 748s;

(b) whether it is also a fact that
the Boeing 737 was considered a trifle
too big for the VIP gquadron’s re-
quirements of going to smal] wirstrips,
but in the interest of commonality of
spares and maintenance, two planes
were ordered by the IAF; and

(¢) if so, the detaily regarding the
decision go far taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) and (c¢). No decision has yet
been taken on the aircraft to be pro-
cured and no order has been placed

Inclusion of Nepali Lauguage in
Constitution

1236. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME
AFFAIRS be pleased to stale:

(a) whether Government have de-
cided to gmend Constitution of India
for inclusion of Nepalj languag-; and

(b) if so when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA)' (a)
and (b). The matter is under consi-
deration of the Government.
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